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SHRI P.R. KUMARAMANGALAM:Sir, I 
congratulate the hon. Minister for Parlia-
mentary Affairs for standing in for the Home 
Minister any replying to the points made 
here. 

14_43 hrs. 

MA TIERS UNDER RULE Jn 
(English] 

(I) Need to give.clearance to 
the Shlvasamudram Sea-
sonal Power Scheme of 
Karnataka 

SHRI G.S. BASAVARAJ (Tumkur): The 
Shivasamudram Seasonal Power Scheme 
proposes construction of a small diversion 
weir on the right limb of Cauvery and an 
underground power hours on the right bank. 
The scheme is cont em plated as an improved 
replacement scheme to the existing Shi-
vasamudram Power House on the left bank. 
The Scheme is designed as a 'run of the 
river scheme' without any storage The in· 
stalled capacity of the Scheme is 270 MW 
and average annual energy generation 1s 
1590 MW. 

The clearance of the proiect has been 
held up by the Government of India only 
because of objeclion by Tamil Nadu Govern-
ment. However, the flows into Mettur reser-
voir in Tamil Nadu will not be atfec1ed in any 
way since waters for power gene1 at1on is 
non-consumptive 1n nature. 

Sir. Tamil Nadu Government have 
sought clearance from CEA for 8havan1-
Kattalai Scheme. with an installed capacity 
of 90 KW, also a-; a ·run of the nver sch0rne· 
(with a nominal storage). The Go11ernment 
of Karnataka will have no ob1ect1on to the 
clearancP. of their scheme rt alo11g with 11. the 
K<1rnataka project is also cleared. 

The prooosed scheme 1s very att1 active 

as the cost of generation is very low, i.e. 22 
paise only-and no submergence of forest 
land is involved nor any rehabilitation re-
quired. 

Hence, I urge the hon. Minister to look 
into the matter and give clearance to the 
scheme. 

(Ii) Need to reconsider the pres-
ent Environment Policy for 
enabling the Speedy devel-
opment of tribal areas 

SHRI UTTAM RATHOD (Hingoli) 
I. T. D. P. was introduced for the development 
of the Tribal areas. The present environment 
policy of the Government makes it dttficult to 
take up construction of roads, carry electric 
and telephone lines to these areas. Even 
construction of irrigation projects and canals 
have become difficult due to environment 
policy of the Government. The Government 
are requested to reconsider the policy ena-
bling the speedy development of the Tribal 
areas. 

(iii) Need for an electronic tele-
phone exchange in Kot-
tayam 

SHRI RAMESH CHENNITHALAL (Kot-
tayam): The people of Kottayam are de-
manding an electronic telephone exchange 
(E-10-8) for quite a number of years. This 
will c:ost Rs. 10 crores. Five thousand new 
connections can be provided in the new 
e!ectron1c exchange. The building construc-
tion was over several months ago. The total 
cost of construction is more than Rs. 1 crore. 
The decision was to start the new electronic 
exchange on March 31, 1990. Now the 
dec1s1on is changed, without any tangible 
reason, and the priorities attered. Equip-
ments for the exchange are not yet available. 
One-thousand-two hundred existing lines in 
Kottayam exchange are very old, and effi-
ciency is very poor. The total lines in the 
ex1sling two exchanges m Kottayam are 
5,700. The waiting list number is very high. I 
requestthe Government to take urgent steps 
to start the electronic exchange in Kottayam. 


